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IN THE MATTER OF:
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SHYAMLATA

VERSUS

UNION OF INDIA & ORS . . .. RESPONDENT(S)

BRIEF REPLY BY DISTRICT MAGISTRATE, VARANASI, UTTAR

PRADESH, IN COMPLIANCE OF ORDER DATED 26.11.2025 PASSED

BY THE HON'BLE NATIONAL GREEN TRIBUNAL

aged about 3 8 years, S/o Shri

Rad kc R4waH Ih , posted as District Magistrate, Varanasi, Uttar

Pradesh do hereby solemnly affirm and state as under:

q9TA4

20

the Deponent in the above captioned matter, am fully conversant with

of the case and am competent and authorized to swear the present

2. That I state that the contents of this reply have been drafted by my counsel on

my instructions, and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

4
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BACKGROUND OF THE MATTER

3. In the present Original Application, the applicant has raised grievance that her

son had died on account of slitting of his throat by Chinese Manjha on

31.12.2024. Applicant has further alleged that the State authorities failed to

effectively enforce the complete ban on the manufacture, sale, and use of

Chinese/Nylon IV[anjha imposed by the Hon’ble National Green Tribunal in

O.A. No. 384/2016, Khalid Ashraf & Any. vs. Union of India & Ors., vide

order dated 11.07.2017.

That, the Hon’ble Tribunal vide order dated 26.11.2025 issued the following

directions:

'' ...5. The Respondents No. 2 to 5 have not disclosed the steps which have

been taken for payment of compensation to the Applicant.

Counsel appearing for these Respondents seeks four weeks ’ time

affidavit disclosing the status of payment of compensation.

18.02.2026...

4.

REPLY IS AS FOLLOWS

5. That, in compliance of the directions of the Hon’ble Tribunal, the Deponent,

vide Letter No. 1292/Kshatipurti/2025-26 dated 14.02.2026, addressed to the

Secretary, District Legal Services Authority, District Court, Varanasi,
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a

forwarded the matter for consideration of compensation to Smt. Shyamalata,

mother and dependent of late Shri Vivek Sharma, who died in an accident

involving Chinese/synthetic manjha, under the provisions of Uttar Pradesh

Victim Compensation Scheme, as notified/amended by the Government of

Uttar Pradesh, Home (Police) Section-9, vide Notification No. 210/Chha-Pu-

15-2016 dated 07.06.2016.

Copies of letter dated 14.02.2026 and notification dated 07.06.2016 are

annexed herewith and marked as Annexure-1 and Anrtexure-2 respectively.

6. That, an Affidavit dated 20.11.2025 has been filed on behalf of the

Commissioner of Police, Varanasi (kindly refer fa judicial pages 205–266)

before this Hon’ble Tribunal, wherein it has been disclosed that, within Police

Commissionerate Varanasi, since January 2025, a total of 24 FIRs have

been registered, 16,235 kg of prohibited manjha has been recovered, and 31

accused persons have been arrested in connection with the sale and storage

of Chinese/synthetic manjha.

7. That the deponent, in faithful compliance with the directions of the Hon’ble

Tribunal, is filing the present affidavit and remains duty-bound to ensure

ctions in their true letter and spirit.

is respectfully submitted for kind perusal of this

+W lance with the dire

this brief reply

Rc8d.N'
fbI tIna
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9. That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

DEPO&ENT

VERIFICATION

Verified at q &TI, bMS / on this LC_ day of February 2026, that the contents

of the above affidavit from paragraphs 1 to are true and correct to the best of

my knowledge and belief. No part of it is false and nothing material has been

concealed therefrom

DEPOKENT

B+Tq:*+Sun 88lbte
AMtln Slgnaturl
Verified TodaY!

g PA?aAKX4vocate
hdARr GOVT. OF INDIA

\Ueaasl
BB& Ne 8472/2017
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